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CAT/7/12

IN THE CENTRAL ADMINISTRATIVE' TRIBUNAL

‘NEW DELHI

ccp 155/90 in
0.A. No. 831/1939 199
T.A. No.

DATE OF DECISION 22.02.1991

Shri Dalloo &liss Dalloo Singh Petitioner

Skri Malil B R Thoreia

_ Versus X
General Manager Northern E.ailwayf'Respondent
‘and Others

Advocate for the Petitioner(s)

Advocate for the Respondent(s)
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ThzHon’ble Mr.M. M, SINGH, ADMINISTEATIVE MEMBER
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Whether Reporters of local papers may be allowed to see the Judgement ? 4’7».0
To be referred to the Reporter or not 7 {Vo '

Whether their Lordships wish to see the fair copy of the Judgement ?
Whether it needs to be circulated to other Benches of the Tribunal ?
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JUDGMENT (ORBAL)

{cf the Bench dellvexed by Hon’ble Mr, PJK. Kertha,
\ilCe Chairman(J))

i

e have heard‘the learned counsel of boih parties
on CCP 155/1990. The prayer contained in‘the CCP is that
the respondents’should ke prdeeeded against for not |
complying With.tﬁe directions\containéd in the judgment
of this Tribunal dated 17.4.19%0.
2¢ The direction} coﬂ*ﬂlﬁed in the Judgment o‘ the
Tribunal ie to régularise'the»applieant after giving

relaxation in'age. The learned counsel of the respondents
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has drawn cur attention to an order issued by the
Noirthern Railway on 24.10.1995 and another ?rder
issued on 1.11.1990, which have been aqn8xed as
annégures Be~l to the reply filed by.them;tb the CCP.
A copy ;f these two letters have been given to fhe
leained coun§e1 of the petitioner.in the Court today.
It will be seen from these documehté that the respondents
have taken a decision to Iegula;ise the petitioner with
effec£ fro@ 24,10,1990 after relaxing the age-limit.
The direction has also been issued to pay regular
scale of pay to the p'étit:'_oner with effect from
24,10,1990.,-
3. The'Learned counsel of thglfespondents

‘ .l
states on instructions that a bill has already been
prepared by the respondents and that the amounts due
to the petitioner will 5@ disbhursed as expeditiouéiy
as possible.
4, _ In‘view of the abo&e, we Co not consicder it
spproprizte to keep this CCFP pending any .longer,
We dispose of the CCE with the directions to the

respondents to expedite ihe payment to the petitioner

‘and in any event not later than 2 months from today's

Or—
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cate,
>, The GCPp 195/50 is disposed of accordingly

and the notice of contempt discharged,
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